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Statecmeny
“(4) Each House of Parliament !

shall, by a resolution passed |
within  seven dayg from the
date on which the Act has been
laid before it under sub-section
(3), if it is in session and if
not in sessiom within seven |
days from its re-assembly, ap- 1
prove the same.” |

The question was put and the
motion was negatived.

THE VICE-CHAIRMAN (SHRI MD, |
SALIM): I shall now put clause 3 to
vote.

The question is:

“That clause 3 stand part of the
Bill." .

The motion was adopted.

Clause 3 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI S. B. CHAVAN: Sir, I move:
“That the Bill be passed.”

The question was put and the
motion was adopted,

STATEMENT BY MINISTER

Government’s decision on revision of
rate of Industrial Dearnass Aljowan-
ce and introduction of pension
Scheme for subscribers of Emp.
loyees Provident Fund

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): Mr. Vice-Chair-
man, Sir, The hon’ble Members of
the House may be pleased to learn
that purstant to the recommendations
of the trivartite DA Committee, the
Goyernment have decided that the
-rate of Industrial Dearness Allowance
(IDA) payable to the employees of
the Centn1 public sector enterprises

[RATYA SABHA]
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stand  enhanced from Rs.
Rs. 2.00 per point increase linked
to All-India Consumer Price Index
(AICPI) 800 points with effect from
1-1-89. Arrears of IDA due for the
period from 1-1-89 to 31-12-91 would
be credited to the Provident Fund
of the employees to the extent of
50 per cent, the balance 50 per cent
being disbursed in wcash. It is esti-
mated that over 20 lakhs of employ-
e2s stand to benefit on account of
this measure.

1.65 to

The Government has further de-
cided to permit negotiations for revi-
sion of wages in the Central public
sector cnferpriscs. New wage settle-
ments which are (0 be concluded
shall be valid for a period of 5 years.
Guidelines to the enterprises are be-
ing issued separately by the Depart-
ment of Public Enferprises which is
vzorking out the defails.

Further the Government have de-
cided to introduce with effect from
1st of April, 1993 a Pension Scheme
for the Employees' Provident Fund
subscribers which will have the ‘fol-
lowing features: -

*The Scheme will not entail any
further financial commiumeni to the
employees or the employers.

*Pensions will be payable on mon-
thly basis to—

—employees superannuating  at
58 wvears of age or leaving service
earlier with qualifying service of
20 years subject to 2 minimum of
10 years of membership; pension
payable being based on average
salary of the last five years of
service.

—employees sustaining  perma-
nent total disablement during ser-
vice.

—widowed survivor of the Sub-
criber.
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—In addition Lo the widowed sur-
vivor, two cihlldren/orphans.

*All (he 17 million provideny fund-
subscribers are ecligible for pension
under ihe ncw scheme.

“A bill Lo amend the Employees
Provident Funds and Miscellaneous
Provisions Act, 1952, for this purpose
is being introduced shortly.

THE VICE-CHAIRMAN
MD. SALIM): Now,
Shri Sukomul Sen.

(SHRI
clarifications.

SHRj SUKOMAIL: SEN (West Ben-
gal): Sir, thig stafement is confusing,
1 should say. I understand the Go-
vernment has come out with this
stalement because the I1I.N.T.U.C.
of the ruling party, had announced a
strike in the public sector on  19th
March. Therefore, on the eve of
the strike, the Government has come
out with this announcement on D.A.
and some other benefits for the pub-
lic sector employees.

First of all, T would like to know
irom the hon. Minister whether there
was an agreement between the Go-
vernment and the 1INTU.C: (hat
on the eve of the strike, the announ-
cement would be made and, on that
basis, the sirike would be withdrawn.

Secondly, it is said here that 50 per
cent of the D.A. from 1-8-89 to
31-12-91 would be deposited in the
provident fund account. Now, most
of the trade unions had demanded
that the whole D.A. should be paid
in cash. Only the I.N.T.U.C. had
demanded that 50 per cent of it
should be credited to the provident
fund acCount. The Government has
accepted the demand of the IN.-T.U.C,
but the demand of the other trade
unions that the whole amount should
be paid in cash has not been mccept-
ed by the Government. I would like
to know from the Government why
they have decided that 50 per cent of
the increased rate would be credited
to the provident fund account.
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Then, abouiL wage negotiations. The
pdblic sector ¢mployees have announ-
ced a strike in the month of April.
They are going on strike Decause
they havebeen barred f{rom negotiat-
ing their wage and other service con-
tions. Now the Government says
hat they would permit negotiatitons.
They will issue guidelines, but

the
trade unions are demanding that
negogiations should be free, there

should be no guidelines either from
the Government oy the Bureau of
Public Enierprises. The guidelines
from the Bureau of Public Enter-
prises limit the nature of negotia-
tions and it goes against the workers
and the employees. For several
years the workers and the employees
have been fighting against the BPE

guidelines, but the Government has
again come out with a theory that
BPE guidelines will be issued for

such negotiations. I would like to
know why, looking to the demand of
the (rade unions, these BPE guide-
lines are not being withdrawn.

Why
¢re they issuing BPE guidelines
which have been opposed by the

working class?

Surprisingly, pension has been lin-
ked with the provident fund. The
demand of the trade unions is that
pension ghould be given as a third
benefit, in addition to the

contribu-
tory provident fund, but they
want to link pension with pro-
vident fund, It means there

will not be contributory provident
fund, it will be GPF only and then
they will pget pension. Sir,  this
theory has been rejected by the wor-
kers. They want that pension should
be the third benefit.

In other sectors, in banks, LIC and
other financial institutions also the
employees are demanding that pen-
sion should be given as a third bene-
it and on that demand banking em-
ployees sre going on strike. Th's is
something surprising. I would like
to know why the Government is be-
having like that and rejecting the
demand of the workers.
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Then, Sir, the Minister must be
knowing tha( already in the coaland
steel  industries|ncgotiations are go-
ing on between the managemen; and
the workers about pension, There
Wwas an agreement beiween the LWO
sides in the coal and sreel industries.
Now the Ministry is sianding in the
way_  They are nor permitting im-
plementation of this agreemeng. I
would like (o know why the Govern-
nment i standing in ithe way of 1m.
plemencation ¢f vu agrecment shich
has been reached between the man-
agemen¢ and the workers. Why are
they putting obstacles? What is the
Government’s objection (o the imple-
mentation of this agreement? That
should be clarified by the hon. Mi.
nister.

Lastly, Sir, when all the (rade
unions barring the INTUC had given
a strike notice on the 16th June last
and again in November 1991 on the
eve of the stiike the Government
had invited all the trade unions,
including the INTUC who were Op-
posed to the strike, for negotiations.
But in this case, when the INTUC
gave a strike notice and the strike
was to take place on the 19th of this
month, the Government did not in-
vite any other trade union except
the INTUC. They held discussions
with INTUC  only, debarring all
other trade unions from taking part
in the negotiations. Why is this dual
policy being adopted by the Govern-
ment? You adopt one procedure in
the case of the INTUC and another
procedure in the case of all other
trade unions. This is to pamper the
INTUC. . On the eve of the strike
some political concessions are given
so that the prestige of the INTUC is
heightened, That is why this pas
come on the eve of the strike taking
place.

Therefore, Sir, I have already v©b-
jected to this and I would like the
Minister to clarify these points.

SHRI SUNIL BASU RAY (West
Bengal): Sir, the statement has not
come as a gurprise because all the

[RAJYA SABHA)
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poinis covered in rhe statemeng were
known in the trade union movement.
INow it is a greaj Iinjustice o the
Indian working class o deny them
their hard-earned wages in the form
of DA and to freeze it in the banks.
I would like to kuow whether the
Minister is willing to defreeze this
amount and allow the workers to
have the benefit which is given to
them at a very late hour. They have
been denied eyery justice, Whereas
the Government should have come out
with a statemeng that for this delay
the workers would be paid due in-
terest on this amount, instead they
are depriving them of this amount
igself.

Aboui the wage seitlement, now,
in the coal and steel sectors while
bipartite negotiaiions take place,
what would be the nature of the
negotiationz that are to take place
and what would be the nature of the
negotiations that ould go on? From
whatever talks we have had with
the management in this regard, we
feel that there is no guideline from
the Ministry in this behalf, What
guideline do they want to give now?
Even here they have maintained sec-
recy. “Guidelines to the enterprises
are being issued separately.” Why not
here and now? Though we oppose
your guidelines basically and funda-
mentally, when you are propasing
that certain guidelines will be issued
should we not know  what those
guidelines are? Why don’t you
bring them here on the floor of this
House? So, it should be rejected by
the House and you should explain
why it should not be rejected.

Now there is another jnjustice be-
ing done to the interests of the wor-
king class in India. ‘There is the
Pension Scheme also for the coal
workers who have entered into an
agreement about the scheme. Now,
why is it being denied to them?
Contributions are being deducted
from their wages, but they are not
being given the facility of withdraw-
ing that amount or getting interest
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on thay accoun!. So, in this way the
workers ave being denrived in  this
case also.

Now one can understand chat iL is
in the face of the rising (empo in
the Indian working class movement
through strikes and demonstrations—
and the strike call given by the
Central Public Sector Trade Unions
on 20—22 Apri]l for 72 hours and in
the face of ihag threat—that the
Governmen( has come oui with this
statement to foist the discredited
leadership of (he INTUC on the wor-
kers. But the working class will
not accept thai. So, I think the
Minister will please explain the basic
thoughts behind this statement which
is an(i-working class and which will
not bhe accepted by the working
clags. The working class will defi-
nitely march ahead to win their de-
mands in full and to their satis-

faction. Thank you, Sir.
SHRIMATI KAMLA SINHA
(Bihar): Mr. Vice-Chairman, Sir, I

would like to seek some clarifications
from the Labour Minister, While I
agree with two of my colleagues who
have preceded me, I would like to
know from the Minister as to which
will be the base year for the con-
sumer price lindex for determining
Rs. 2 as IDA. Because, as we know,
prices are going up every day and so
we have to know how the base year
is fixed, According o the ILO stan-
dards it should be revised every ten
years and T want to know whether
the Government plans to Trevise it
according to the ILO standards or
what they have decided upon.

The next elarification that I would
like to seek from the Minfister is
with regard to the payment of ar-
rears of this IDA, It is said thatr 50
per cent would be pald in cash and
the remaining 50 per cent would be
credited to the providens fund ac-
eounts of the workers. Wea don't ac-
gept it. The working class, in
general would not accept kit. It is

[ 16 MAR.
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their money and so it should be paid
to them 100 per cent in cash. The
Governmeng should take note of this.

Sir, this whole statemeng has been
made with a partisan view. I{ has
been made as a face-saving device
for the INTUC, and I don’t know
how many membership the INTUC
has—how much the verified member-
chip is (here and how much the
claimed membership. There is a
greal doubt about it. Bug, even
then the INTUC does nor represent
the whole o©f the working class of
India, So, for the benefit of the
whole of the working class, the Gov-
cinment should take a broader view.
The Government should have con-
sulted all the Central trade wunions,
their representatives and then the
Government should have come out
with a statement.

Even the pension scheme that the
Government has come out with in
the Minister’s statement, is from the
provident fund.. The pension scheme
should have been a differen; scheme
altogether, That was the demand of
the workers. So, even now Wwhetner
the Goyernment will reconsider it or
not I would like (o know.

st St ANT HEAT (Fm% g2m)
s, aFer ¥ qgg °r g wqgd
maﬁﬁ%ﬂ'{ﬁﬁﬁmfmr
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[ stryer gt | ]

SUT AN, I9F A H T9Y IO TR
Agl 81 gt orse wfww

T, St AT w71 g fF 50
afae Far sifase we ¥ ST @
T8, 3T &Y & 1 g AT AT AN Y
g IR 3 fFeY @Y §wew ¥ 2N, ew
1 WY foeree, 7 Q@ qar Fo fgar
se afw afs g aaadr & fw
gTET AT AT FT AW AN TR
FL AFA a1 & ag qear =m fF
7 ;m% qiafeaq v fqar & &
frqar Gar FEERY FToAw Eh'I'E"T
IFAT FT TIEET T TT AT F AT 7
HUC FEY SHT FT AT AN wIE
ge fagra g3 fou @=m & o
g g7 foqy difms F dge oA 3
7

draa, ST o9 Fwo &, =aw
1-1—-89 ¥ ¥FT 1-1-91 TF S
gar AT a7 fwar 1 @ S oag 2
qe FT Gfme o ¥ ® € 59 9%
HIFTT FI g3 I 9@ | a1 A
gger 3 fF Agt & ar gaFr o7 SwE
Iz g AT, THT 3gee faman wnfew
Tgeg AIATT T A9 30 fF Af T

oF ST HqA A Jarfade & fao
g1 @ f7 5 qrl@ aF @ w3
e fagy ft fewdeqw ¥, § &@W
g’ra;%lwr5mﬁaaﬁatﬁi AT
J¥ AT ggfml F &g, wNN aarmEr
T2t f& awt & fqu  Esaew Ao
§ o #r TréeeTEE AR X9 q9T
fet 22 gfaom & 978 oy 9O
o foFaT & ar o9 w4 ! AR @A
gz & & aoag fem smar =nfee
ITF quwe F faar TEEemE w1
g § =#g Sfam =& v

o § ozar ¥ fawy § & ug
FgAT ATgAT g fF owwa a® B FF
mafr mizwew oo 3 I O afEA
g TfEmE FF 9 A9 ge
ATl @ IAF A€ AT GET FE I
g f5 sowr oiwC "G w0 @
TEEATER ¥ HIGT TS Y AT HITRT
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et E, SERT  eadaar  gwi
FHAT FX FY P qA qF F HIAT A
¥ fF wrieaEE 91 o @ ?:%r%l
I MEeEEg F AE  AnfaimT
FE 99 TH A I ALl FEAT
gET & ar F AaET I F@ F A
a9 Fg a0 g 5 a8 AW FOT g,
wifE wrEAfs gisqw g0 Ha H
U9 HAT FT 30 & | 29 UH AG
TF  IAGIW & | TET  Eadadr v
gfewT sEEfh g 9aFr AT =fgw
diarae o, w AT HF AT I
FrfsoaT

Teqvor well (oY sharem FEd) ¢
TG FT T FL Q& TGST H.
(smagra)

A wadiw sarw wye &
W E | AT AT I HUST AHAT
. (zo=erT)

oft YTTrm FALY : wraA ANvad-
¥ Fgr, agr 4 Fgr f& s@Er ud
ar & amt | 3@y F Far w@roan

WU SWE AER O &7 om
3R fed faar @%n g fet IR
& 1 AT AT 8, @7 A g
TESHTRE 79U & ®Q 4T FF aq
F W IEHRT BEAl FE W foq
M HeEfms FaeE § STEr aadr
Z | fafor Ffwrrom % gEy o om9q
agr fear & A st 3w & IIEW
g1

o N S oEA W FEN § GW
F1 9EH HOA Fg g F——

—“The Scheme will not entail any

further financial commitment to the
empoyees or the employers.”

THET Fq7 qadq 2 7 IHF waWF
qu@A § AL U7 W & | THHT wFAT
7g 2 % 10 ax@T N AW FEX W%
10 TX§T ST FTET AT IAHY IET
feafy & s e w@AT & ? o
J¥ #T gamaiic § 9EY SART WM
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gwd &3 5 T faTqr v g
favir foar &, weet Tt ) oww W
gfe | §% g WA §ReEl J
T fr ag feaww Godw #7150

Wa\TWE‘HTHWETEFﬁ

IAT RGN ATEY ¢ BW 419 w1 § gAg
gt qrar fF

“The Scheme will not entail any fur-
ther financial commitment to the
employees or the employers.”

5 wwgdt ¥ wimm a1 fF 9w 92
afqfez T wg L WMT FERT Ad
WEI AR A F W R A wr
SCUIE A SRl i

A, @HOF 9T TR 2
39X AT T %3 F AT wg |
g1 98w frey JFm ) oAm
Ty YIfasT T @A FIA FT AN
F & 5 wdregzdr arfadz & g g |
T FLSIET & a1 AT qH RI5T
w7 FIeaed T & Q1 72 . d|
AT |1 K30 wgHr  Aawfaq +0
grr 7 qa umE ug § & owwgd
S qir T B s a8 dffee
% 78 far sw o wEfe Wy #Y
TEAFEIT {IT IART AIA AT AT
FY, G w0 T fageew & gy f

ot agoa faw (faEw) -
U AEIRA, zrazr@”raTr‘rQ ﬁﬁ'
W aga fm & gaw Afew W oW
9T ®ewe q fyom fqam @ 1 gz
T35 TT 21 ATwA S fa% wawy
T F 3T afraat & g famac g
fFam a‘r?wvﬂqma?r%ag Eiil
I & 7G ] 1 gl q9y famE<
FIA AT TF A A7 97 A UF ATEL
EIT, ANET AT WHF @T g HPR
ey feeamaT  F<& SOwr fEar |
TaT ZHFT AT g fF A e
FETEr 78 § | T F FEET § oo
agaﬁz@g T A SR § -
@rEZ RIS T AG AWM | Fo
wifEdar &7 o wEm ¥ oo

> E A g wEA e
(r=ert)

[Fuawnemer (% dax faed <oit)
frare gu] |

é‘d’l‘ei‘rmaﬁ@%wm

mﬁqaﬁ{ﬁetmsow

That should be at the rate of the
fixed deposits, which the workers are
{ree to choose

Regarding the next point that the
new wage seltlements which are to
be concluded shall be valid for a
period of five years, I would like to
know if it is related to the Plan
period or it ig jus¢ from the date of
coming into agreement.

Now I come to the point regarding
guidelines. When you have decided
z0 many things on the basis of the
tripartite meetings, why did you not
work out the guidelines on the basis
of the tripartite agreement? That
way the guidelines would have been
much more applicable and every side
would have cooperated with you,
because they would have been party
to that. So. guidelines ghould be
prepared accordingly.

My next point is regarding the
pension scheme. Tt would be effec-
tive from 1st April, 1993. But, as
other hon. Members have stated,
coal and steel industries have al-
ready deposited the ambunt. What
will happen to those industries?
What will be the effective date in
their case? That should be decided.
What about the money which has
already been deposited?

On one point the hon. Member,
Shri Mathur, has already spbken.
The scheme will not entail any fur-
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[t TqzT fa]

ther financial commitments to the
employees or to the employers. Will
it mean thac¢ the total amoung will
be paid by the Government be-
cause the third party is the Govern-
ment? Does it mean that? Or, what
does it mean? This should be ex-
plained.

The next point is abou( the number
of vear of service. A minimum of

ten years or so is stipulated. When
vou are introducing the Golden
Handshake scheme and all those

things. the period should be further
lessened as suited to the workers, It
is the Goverament which is introduc-
fing all thesa things.

Now, I come to the point about
having two children. When? After
the scheme, they should have two
children' or before the scheme they
should have two children? It will
bz highly discriminatory..... (In-
terruptions)

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SANTOSH MOHAN DEV): A per-
tinenr question.

SHRI CHATURANAN MISHRA:
They will go to the Supreme Court
and say, “We were boran bafore. So
Wwe are denied:” 1 can understand
a date of effective implementation.
You decide only that. The parents
will decide whether they should have
two children or more. That is wp
to them. You cannot deny it to those
who are born, It will be very diffi-
cult to deny it to them,

SHRI MOTURU HANUMANTHA

RAO (Andhra Pradesh): Depending
upon the long service,.. (Interrup-
tions) .

SHRI CHATURANAN MISHRA:
I am talking about the number bf
children.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Only two child-
ren are specified.

[RAJYA SABHA]
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SHRI CHATURANAN MISHRA:
What about the other children? They
will go bafore the Supreme Court
and ask, “What crime have we com-
mitted?”

Now, I am coming to the Ilast
question, Will the private sector also
be forced to go on the same lines?
Are public-sector workers only wor-
kers?

SHRI P. A. SANGMA: Pension?

SHRI CHATURANAN MISHRA:
Everything. If it is beneficial (o the
undertakings in private sector, it
should be introduced for them also.
If they have some higher emolu-
ments, all vight, so much the better.
But the private secror should also be
brought under the scheme boeause
they are also wovkers. At present,
it is only for the public sector., You
must extend it to the private sector
alfo. Only then you can compare
the performance of the public sector
and that of the private sector. The
hon. Minister should clarify all these
rhings.

SHRT VITHALBHAI M. PATEL
(Guijarat): Mr. Vice-Chairman, Sir.
I congratulate rthe Government and
the T.abour Minister on taking this
dreision and metting the demands of
workers.

I want to know from the hon.
Minister whether he is awarz of the
fact that the INTUC has given a
notice to go on strkie on the  10th

March 1993. Has he requested the
INTUC to withdraw the strike or
not? If not, will he request the

INTUC o withdraw tha strike?

SHRI CHATURANAN MISHRA:
How can he request them before this
announcement? Only after this an-
nounctment, he will request them.

SHRI VITHALBHAI M. PATEL:
Yes. But has any negotiation taken
place? T.et him tell us, Whar will
be the total amount of burden on
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the public sector enterprises? What
amoun{ will be given in cash and
what will be depsited in provident
fund schemes?

The next point is, will it apply to
all the public-sector units, both those
which are making profits and those
which are losing?

Thanks.

Y TR W AN : (IAL WIAW)
W@*’T AEATT WAT AT T ST FHaeT
famr % A fyo 9@ ¥ oEAHE 99
"Wq‘r F FERICAT F 417 F AT
a3 R L H Afy A § O S owm
¥ FFAT T JT QT 9T IIF TR
¥ N Axey fom & gas fu =g
gl ¥ ga § wifs aga fei &
aﬁ‘r%wmﬁ’rm@%ﬁlmﬁ*
Ty K ag sfr FAT AT E i e
T3 AT FZT T 1-1-89F 31—-12-91
1 wafas w7 ogifis agas s &
FT FReM Tiw FT 50 wlame wO-
arfegi & wigsy frfy g ¥ o1 2
& T AT RT 50 XFIAF FT AT
FFg fFam S 0 # STeAT STEar

%fa:mq‘rwa:ﬂaﬁw%ﬁ
1952 ¥ S ITFH uT SEA guEe
w14 & fag e & oF fadgs =@man
?fvmlwaaﬁqaﬁma'rﬁﬁ
AR AT $ET & ﬁwrodrﬁa'mrl
*wﬁqtrsrr:ma'rgm 5 5w
¥ ST qraT T f;g%%zrqmws’r
g 5 ot aemfa we=t T FET ¥
5 Ta% ST AV AT T8 WAS Ar
Y WAME AT FHEAT WIT | 3EiAU
TIT wE R oEw ar #v ooy
T TEAT FX 7 IR IEAT gz

ot ford #ifs 7od sAFT S adt ar
wwwﬁwmlmmaﬁ
e W 3 A1 a =m fevafem &)
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iﬂﬁ‘tf"a“ﬂﬂ'fq‘aﬁ%ﬁmm Lol
T T |

-.DR. JINENDRA KUMAR JAIN
(Madhya  Praegh): Mr, Vice
Chajrman Sir, I would say that
this direction of economic re-
forms is welcome, But consul
tations with all the represen-
tative gioups of trade unions, not
only the INTUC and the AITUC, but
the Bhartiya Mazdoor Sangh also,
should have been mandatory and in
furure, the Minister should keep this
in mind. I have a few clarifications
to seek., In the Pension Scheme for
the Employees’ Provident Fund sub-
seribers, a good chunk belongs tc
the private secror. So this is a wel-
come thing that the employees wor-
king in the private sector will now
be entitled for pension for which I
would thank the hon. Minister. But
who will e responsible to pay pen-
sion to the emnloyess? Is it the
Government or is it the employer
who will be responsible for this?
This question is linked to my second
query as to whatr will be the source
of the pension fund for the emp-
loyees working in the private sector?
Will it be the Provident Fund Trust
or you are going to have a separate
nrovision (o provide pension to
them?

My thied auery iz that the provi-
dent fund, after all, is the trust fund,
and recently. we have had the ex-
nerience that the trust funds. under
the charde of +ha Gavernment were
divrrted to nlaces lke stock market.
T «would lik~ to know from the Min-
ister what gusrantees he 75 going to
provide that  thes~ rrust funds wirh
the Government will nat be divert-
~4 for anv other purcose except for
th~ nurnpore for which thev are meant

hrranige thess  funds sre  mosnt for
nrafding nansion.
Then. in the eronomic liberalisa-

tion nTogramme that vou have sim-
ultaneovsly launched—T am referring
to those eountrine whaevre free ecb-
nomy exists—the rate of interest to



511 Statement

be earned by the pension fund or
sueh a provident fund is not fixed
the way you fix it. You give a very
low rate of interesi. Now, in a free
economy like Lhe United States, all
such  funds—the Provident Fund
Trust or the Provident Fund or the
Pension Fund—get %enefited in terms
of imteres¢ rates so that a higher
amount can go to the people who get
pension. In your moderhisation plan
for the Indian economy, will you like
to pass on the benefits of such funds
under your control to the beneficiar-
fes or will you like the Government
to be the beneficiary of such big
funds which are going to swell to
enormous size in the years to come?
Also, I would like to know another
thing from the Minister. Theye is a
provision in the existing Provident
Fund scheme to set up a private
trust, which can be managed by the
employees themselves. These provi-
sions are there, bu;y my informaiomn
is that whenever the employees have
decided or have made efforts to sot up
such private trust funds, the Govern-
ment has not been very enthusias-
tic to support them. Though there
is a provision, it has not been avail-
able to the employees. I would like
to know from the hon. Minlfister one
thing. When you talk of bringing a
new Act or streamlining the proce-
dure, are you going ro include the
streamlining of the procedure and
facilitating the setting up of such
privately managed provident trusts
or those managed by the employees
themselves so that the whole process
js decentralized and instead of this
money being kept under the control
of bureaucrats. the employces them-
selves can manage their future pen-
sion funds?
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THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You please speak
and try to e a little briet. Thar’s all,

DR. JINENDRA KUMAR JAIN:
Last query, Sir, it has been the ex-
perience of many (hat there is a lot
of hacdship faced by them fin ob-
taining these pensions, specially ~ in
the case of calegories that are spe-
cifically mentioned in the statement
of the Minister like widowed women,
old pcople, disabled people etc. Now
even jiii the Government has to pro-
vide pension there are a lot of hard-
ships. My firsg question is, who will
be made ¥Yesponsible for paying pen-
s‘on 10 the employees? Suppose the
private industries are made respon-
sible for paying the pengion, there
has to be adequate provision to en-
sure that no hardships are faced by
the weaker sections who have to de-
pend on their pension, at the hands
of unscrupulous people who can he
made in charge of this responsibility
of providing pension. Thank you
very much.

SHRI S. MUTHU MANI (Tamil
Nadu): Thank you, Mr., Vice-Chair-
man, Sir for providing me this
opportunity. As being the State
General Secretary of the Anna Tho-
zhirchanga Peravai which is affiliat-
ed to our Party, All India Anna
DMK, T want to seek certain clarifi-
cations on the points that arise in tne
minds of the workers. I would have
expected a more cgmprehensive
statement from the hon. Minister
since he is well aware of the prob-
lems of the workers I have a fow
clarifications to seek regarding this
statement. The statement states that
50 per cent of the arrears of IDA
would be credited to the Provident
Fund. This is very unfair. These
workers have been waiting for over
three years for their dues. There-
fore, the Government should pay the
full amount of arrears in cash with
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interest for the lock-up period. I
want to know whether the Minister
will consider it, With the inflation
on the rise every day, five years is
too long a period for wage settlement

to be in vogue. This should be re-’

duced to three years. Further, the
new wage settlement should take
retrospective effect right from the
time of expiry of the vld settlement.
This statement is silent on this point.
I want to know whether the propos-
ed scheme of pension is a third bene-
fit as demanded by the employees in
addition to the benefits they sre al-
ready getting and whether same
scheme may be provided to the pri-
vate sSector. I would like the hon.
Minister o answer my specific
paints. : :

I want to say one thing more, Sir.
The Government could have waited
for a few days more and come out
with a comprehensive statement with
liberal benefits to the workers. The
Minister nas come out with this state-
ment in a hurry because of the pro-
posed INTUC strike on 19th March.
This is like christening the baby be-
fore it is born.

SHRT MENTAY PADMANABHAM:
Sir, this statement appears to be the
outcome of the bilateral talks between
tne Government and the INTUC.
This is really unfortunate if it 1is
true. I would request the hon. Min-
ister to lnvolv other trade unfions
also without showing any favour or
any special consideration to any par-
ticular trade wunion. There appears
to be one contradiction. Some of
my friends have already pointed it
out, viz., the scheme wiill not entail
any furtner financial commitment to
the employees or the empolyers.
Does it mean that the Government is
providing budgetary support to im-
plement this scheme? If it is s,
there are a number of State public
sector enterprises also. If this sche-
me fis Implemented in the Central
public sector undertakings, it will
have a cascading effect and the wor-
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kers in the State public sector undex-
lakings will also agitate for the im-
plementation of this enhancement.
ywe KNOw that the nnances of the
Siaie overments and the working
ol e public sector undertakings at
e Slage level are in such a bad
shape tnat they will not we able to
provide necessary funds for imple-
menung this scheme, Therefore, 1
would uke to know whether budget-
ary support will be extended to the
State Governments or thg State pub-
lic sector undertakings, Then, tnere
is another contradiciion. 1 don’t
know whether the Minister has to
clarify it or not. Lt is stated that
liJA payable to the employees of the
Central public sector enterprises to
whom IUA ig applicable shafl stand
ennanced from Ks. 1.65 to Rs, 2.00.
Are there any other Central public
sector  undertakings where this
dearness allowance 1is not appli-
cable? Does it mean that tnere
are some other public sector under-
takings where this dearness allow-
ance is not being applied? If it is so
will the Government think in ferms
of bringing all the public sector un-
dertakings into this scheme? There is
one more point, This statement says
that the new wage settlements which
are to be concluded shall be valid for
a period of five years. The rate of
dearness allowance, has  increased.
The entire idea is to link the dearness
allowance to the consumer price in-
dex, Therefore, if the wage settle-
ment is valid for a period of five
years does it mean that you  are
freezing the dearness allowance for
the entire five-year period? Or, will
it be increasing along with the in-
crease in the consumer price index?
This is another important point on
which I would like 1o seek clarifica-
tion from the hon. Minister, There
are some other points also. My coll-
eagues have raised them There is no
point in repeating them. They are
all important points. The most imp-
ortant point is whether the Central
Government is going to extend any
financial suport to the State Govern-
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SHR] MENTAY PADMANABHAM:
ments to implement this scheme for
the workers WOorsing in the State
Government enterprises,

SHRI SARADA MOHANTY
(Orisga): I wane to seek three clari-
fications One is that it is stated in
this statement that two children
will get benefit under thig sCheme,
L would like to know whether bath
the adult and the minor wil] get the
benefit under this scheme, Suppose
there are three children, one adult
and two minors, ; would like to
know whether the benefit is given
only on the adult and one minor ond
the other minor is left out. My sec-
ond clarification is regarding the
widow of the subscriber. Suppose a
perosn gets pension and aftey getting
pension he dies within two or three
years, I would like to know whetner
his widow will get the benefit under
the scheme. It has not been men-
tioned as pension-holder. It has been
mentioned as subscriber. I want 1o
know whether it will be subseriber
and or pension holder, Thindly I
would like to know from the hon.
Minister whether the widowed mo-
ther wil] get the pension or not. If a
man hag no children and widow will
his widow mother get the pension?
These are my clarifications, Thank
you,

SHRY PRAVAT KUMAR SAMANT-
ARAY (Orissa);: Mr. Vice-Chair-
man, Sir the hon, Minister must have
felt by now that in spite of the
statement enhacing the DA from Rs.
165 o Rs. 2.00, he could not enthuse
the Members of this House. The
reason ig very simple., He has taken
a very belated decision. Not only
that What did he de? According to
the statement the IDA. due to the
workers was from 1.1,1989. You
have not specified about the interest
which accrued on it. Aparg from that
what did you do? You have propo-
sed to take away 50 per ceng of this
money and put it to the Provident
Fund of the employces. I don’t un-
derstand the logic behing the dues of
the workers and the mode vf pay-
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ment.  If you hold back the dues of
ine  workers payable to them
and make a fixed deposit in  what
way are they going to pe the gainer?

My secong clarification is this, Now
the woney value 1s receding in  our
couniry. After 10 years when he gets
Lae Provident kund, will be get wnat
money ag the vaiue of 19892

'lhu'diy- you have proposed to go
n ior a wage settiement in the Cen-

tral public sector engerprises ior
nve years, You mus( be aware that
uicte are Ceniral public sgctor uni-
uertakings and joing undertakings in
lius country who are having wage
settlement 1or two years, three years,
four years or for five years, Whag ab-
out the other leap years? In what
WYy are you going o coropensate the
workers who are having fwo  years’
scttlement? In what way are you
going to compensate the workers who
are going to face the Jopses and losses
incurred out of this due to the five
years’ wage settlement? In what way
are you golng to compensate them?

Fourthly, what are the things you
are proposing for bringing out the EPF
subscribers under a pension scheme?
I would like to ask: Is it not a fact
that you are actually taking away,
the benefit of the workers in the
name of iniroducing this pension
scheme? Are you not aware thap even
in the Central Government and the
State Governments pension holders
are not getting pension in due time?
In all these private establishments,
what will be the mode of payment
and who will be the regulating
authority for this pension scheme? 1
would also like to know what will be
the relation of original pension
scheme with the presen; pension sc-
heme. What are the details? Will this
schmes be identical or a separaie
one? When fmily is mentioned to be
the beneficiary of the suberiber, i
original scheme what is the reason
that you have limited it to two
children/orphans?

SHHI ASHIS SEN (West Bengal):
Thank you, Mr. Vice-Chairman, The
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hon. Minister has placed before the
House a statement which says that
certajn changes hve been made in
thr Drarness Allowence formula for
industrial units in the public sector.
Nineteenth of March was the day for
sirike which was declared by the
INTUC. If I have understood correc-
tly, it is in this background that tne
statement has been made. The first
question that I would like to ask
the hon. Minister is whether as a
consequence of this statement an
understanding has been reached by
the Government with the INTUC and
as a result of this INTUC is with-
drawing its strike on 19th March.
Secondly, it is a continuation of the
bad feature of earlier years that the
Congress Government in power
would alwayg like to have negotia-
tions with the labour wing of that
particular political party irrespective
of the fac; whether it represents the
majority of the workers or even 50
per cent of the workers. If the Gov-
ernmeng continues to negotiate with
uvnly one section of workers or trade
unions lit will continue to breed a
divisive outlook and consequentially
susentarge the situation in the indus-
try. So the first question in this re-
gard will be whether all the trade
unions have been consulted before
taking this decision. I this is not
done then there will be a feeling of
diserimination and it will give rise
to more complications. Now I come
to the question of Dearness Allowan-
ce. Dearness Allowance nas been en-
hanced at the index polint of 800
points with effect from 1.1 89. When
the central trade unions in the pub-
lic srctor demanded enhancement of
these rates, what was the index at
that point of time? It wag below 600
points. When that wps the index
points. When that was the index
it from Rs. 1.65 to Rs. 2. Thr index
being around 1200. It should
have: gone much beyond that., It
should hve been around Rs, 3.50
or so. To do it at this stage on the
bosiss of 800 points means it is a
belated decision and to that extent

[ 16 MAR. 1993 ]

by Minister 518

it means deprviing teh workers of
their legitimate dues under the for-
mula which...linked ... with...the
Consumer Price Index. In the
second paragraph he has mention-
ed that Government has decided to
permiit negotiations for revision of
wages in the Central Public Sector
enterprises. Are the financial instity-
tions included in it? It is a straight
question whether wunder this provi-
sion negotiations witn unions in fin-
ancial sectors like banks, insurance
companies, IFCI, IDBI etc., which
had been stalled on the plea that
there was no briefing from the Gov-
ernment, would be initiated along
with. other public sectar undertak-
ings. Then again he said tnat guide-
lines are boing igsued separatrly by
the Department of Public Enterprises
I would like to know whether the
guidelineg are being ssued
directly to the management
of industries or some idra would
be given to Members of Par.
liament so that they know what
these guidelinen are. A policy state-
ment should be made here. Other-
wise, employers in the publie sector
would deal with it in a different
manner and at the base level of in-
dustries conflicts would arise. 1
would like to know whether these
guidelines would be placed before
the House for our consideration. As
I sajd earlirr if the decision has been
taken without consulding other cen-
tral trade unions, I would like to
know whether these guidelines would
be followed by other industries also.
I know, all the central trade unions
in the banking sector are not allow-
ed to sit in the negotiating forum
with the result that thrre is conti-
nuous conflict between mnanagement
and the uniong and the units in the
industries find themselves in a diffi-
cult situation. I would like to know
whether all the organisations, inclu-
ding the Bank Employees Federation
of India have been asked to partici-
pate in the Dbipartite negotiations,
Now, coming to the question of pen-
sion, what does it mean? Is therc
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going to be no further financeial com-
mitment? Will provident fund conti-
nue along with pension that is com-
ing in or will provident fund be re-
placed by pension? If that be so,
then what is the gain that is to be
made available to the workers? I
know, when this proposal was given
to one uniit of the banking industry,
that is, the Reserve Bank of India,
overwhelming majority of the em-
ployees and officers had rejected it.
They said that this was not the type
of pension that they were asking for.
They wanted pension to be addition-
al benefit. Gratuity is there. Provi-
dent Fund lis there. And they want
a pension. Whatever be the quan-
tum, that is not the point. Pension
is a social security measure that is
given to the workers. But ag it ap-
pears, it will be—don’t mistake my
using this word—hoodwinking the
workers telling them, “we are provid-
ing you with pension but at the same
time we are taking away all that
has been accumulated in your pro-
vident fund account, the employers’
contribution ot that.”

SHRI SUNIL BASU RAY: This is
maya.

SHRI ASHIS SEN: Maya, as you
call it. This is not proper because I
know in the banking industry itgrlf
and insurance the contribution of
the employees towards provident
. tund amounts to Rs. 3500 crores.
- Now, If Rs, 3500 crores are fo  be-
withdrawn, assuming that this for-
mula is being applied to the banking
industry, then, the employers’ liabi-
lity on account of provident fund
will also be withdrawn to the same
extent. And the second liability of
the employers, that is to pay 10 per
cent of the basic pay, will also be
withdrawn. So, the employers’ con-
tribution to the provident fund will
not be there. Wnat will happen to
the pension fund, we do not know.
So, it is a measure by which all the
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responsibilities and the Provident
Fund liabilities of the employeers to
the employees and te officers are exa-
ctly tobewithdrawn by way of giving
The balance

count will be withdrawn and then
it wiill be shown that some sort of a
pension has been given. That is not
good. And the workers will not ac-
cept it, At least, I know, in certain
sectors, like the financial sector, they
will not accept it. Tnat is why they
have declared a strike on the 29th
of March demanding that an addi-
tional retirement benefit in the shape
of pension should be given in addi-
tion to gratuity and provident fund.
Whether there will be any adjust-
ment between the providnt fund and
the guantum of pension by extra
contribution from employers and the
employees, is a question for negotia-
tion. But even for that, the employ-
ers are not negotiating with the trade
uniong. There seemr to br negotiation
on tne issue by ten lakh employees
and officerg, On 29th March, there
is going to be a strike on thiis issue.
There should be animmediate nego-
tiation on this and pension should
be given. About the privatisation of
the banking institutions also, I do
not know what is gouing to happen,
But primarily now, I am concerned
with the question of pension. They
are actually showing two pictures to
the workers. They create an illusibn
in the mindg of the workrrs that
they are going to get some benefit by
way of pension. Tell the worker
positively whether there is ahy com-
mitment on your bpart to give the
third retirement benefit. One more
thing that I will ask the Minister is
whether in any fndustry—I know,
in the Steel industry, Coal industry,
etc., an agreement was reached and
deduction is being made on account
of pension as the third - retirement
benefit—public sector or otherwise,
thr third typr of retirement benifit
is made avefilable. If so, which are
the industries, particularly, in the
public sector? The Minister must be
knowing this. : .
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So, I have to say thatl am oppos-
ed to the idea of making some sort
of an withdrawal of the existing pro-
vident fund and then giving a part
of it as pension. If you really mean
that you want toe do some good to the
workers, then, come in a straight-
forward manner saying “Yes, the
Government has decided to give pen-
sion ag a social security measure.”
The value of the rupee has gone
down to such an extent that what-
ever amount is received by way of
gratuity or provident fund is of no
use. It will be a scrap of paper
bringing only a very small amount.
Sir, I am ecoming to the end. I know
you are turning the bell and you are
going to ring the bell.

Sir T woulg like to know whether
on this matter there is going to be
any negotlation and the Government
is thinking in terms of providing
social security measures in addition
to what they are getting today by
way of super-annuation benefits at
this stage. Thank you, Sir,

SHRI P. A. SANGMA: Mr, Vice-
Chairman Sir I am gratefu] to the
honourable Members who have Tais-
ed quegtions enbling me to clarify
some of the points.

Sir, I eoncede the point that the
statement Is very brief and, on the
face of it particularly on matters re-
lating to the pension scheme it
would not be possible for the honou-
rable Members to understand it fully.
The point Is that the detailed scheme
has been finalised and, as I said, we
are coming to the House with an am-
ending Bill and at that time the de-
tailed scheme will be available and
the Members Wwill be able to
know more about it. However, all
the three issues that is, increase of
DA wage negotiation and finalisa-
tion of the pension scheme have been
apitating the minds of the workers
because the final decisions were pen-
ding heftire the Government, It i
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not correct to say thas the Govern-
ment had come to the final decision
without consulting the trade union
leaders; not at all. There have been
a lot of consultations, a lot of discus.
sions, at my level with all the trade
unions, organizations. Centrally recog-
nized trade union organizations, and
I have speny hours ang hours talk-
ing to them on all the three issues.
Therefore_ the Governmeng had to
take a final decision on the basis of
the wide consultations that we had.

SHRI SUNIL. BASU RAY: Mr,
Minister, you said that you had con-

sultations. But did you have agree-
ments?

SHRI P. A, SANGMA: You please
listen to me, After listening to
one sentence, you come to some con-
clusion,

It has been done latrr wide eongul-
tatlons. But It is true that, re-
cently the INTUC served a strike no-
tice for the 19th of this month and,
therefore, I had to talk to them sep-
arately yesterday and today and we
had come to an understanding.
There is no agreement signed with
them. But we had come to an un-
derstanding and, in the meantime,
the Government has taken these de-
cisions as a result of which—I have
been intimated just g few minutes
ago—the INTUC has decided to with-
draw the strike on the 19th.

As far as the DA formula is con-
cernrd. this matter was lying for a
long time. The Government could
not come to any understanding- with
the trade union organizations. The
Janatz Party Government could not
come to an understanding with the
workers, The then Finance Minister,
Mr. Madhu Dandavate unilaterally
declared tha; the IDA rate would be
raiseq from Rs_ 1.65 to Rs. 1.90 and
He made a statement on the floor of
the House. The entire trade union
organizationg rejected it sying that
the unilateral announcement by the
Government of India would not be
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accepted by the workers, So, it could
not be implemented. That was in
1990, Then the Tripartite Commit-
tee was constituted with the Labour
Minis_ter as the Chairman, The last
meeting was held on the 23rd July
1992 in which we came to a unani-
mous decision. The increase from
Rs. 1.65 to Bs. 2/- as well as debiting
50 per cent to the Provident Fund is
not our decision, is not the decision
of the Government, but it is the
unanimous recommendation of the
Tripartite DA Committee wherein all
the Central trade union organizations
were present. I can give you those
who are party to this. They are: Mr.
M. K. Pande—CITU; Mr. M, §. Kri-
shnan—AITUC; Mr. Gaya Singh AIT-
UC; Mr. Sankar Saha—UTUS (LS);
Mr. R. K. Samantaray—HMS, And
the INTUC was also there. Therefore
everybody was present. It is true...

SHRI ASHIS SEN (West Bengal):
What about BMS?

SHRI P. A, SANGMA: BMS was
very much there, You want to know
who represented the BMS? Mr. R.
K. Bhatt and Mr. M.M.N. Jha were

the two representatives from the
BMS.

SHRI MENTAY PADMANABHAM:
It was strongly represented,

SHRI P. A. SANGMA: Everybody
was represented, And the suggestion
for sending 50 per cent of it to the
Provident Fund did not come from
the Government at all. It came vol-
untarily from the workers’ side. And
initially of course. the repregrntative
of CITU, Dr. M. K. Pande did opp-
ose it, He opposed it saying that
they are not agreeable to it. But
when they met among thmselves—we
broke off for half-an-hour—they did
eopre to an understanding, And they
said, “All right, we agree to it.” The-
«fore it is a unanimous recommend-
agion "of the Tripartite Committee,
with CITU havng reservation in the
beginning but later on conceding to it,
And there, it is not a unilateral de-
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cision of the Government of India. I
am sure, with the announcement of
this today the workers al] over the
country will be very happy because
they have been pressing for it and
this issue could not be resolveg 'for a
very long time. I am happy it has
been resolved. And I am garteful to
the trade union leaders who have
very kindly agreed to this. Mr. Ma-
thur or somebody. ...

SHRI JAGDISH PRASAD MATH-
UR: What abour the slab system?

SHRI P. A. SANGMA: I am com-
ing to that.

SHR] SUNIL BASU RAY: Fifiy per
cent of what? 50 per cent of Rs. 2 or
50 per ceng of the increased amount?

SHRI P, A. SANGMA: 50 per cent
of increased amount,

SHRI SUNIL BASU RAY: Then it
is a reduction of 65 paise,

SHRI P. A. SANGMA: Sir, some-
body asked as to what would be the
total liability of the Government. The
total liability of the  Govrnment
coms to Rs. 546 crores. And, of cour-
se, 50 per cent will go to the
the Provident Fund. Therefore, the
cash outflow will be aboet Rs. 270
crores.

Now, the third recommendation of
the Tripartite Committee was  for
the introduction of the slab system
from 1992 onwards, What Mr. Mathur
has pointed out is true. But on this
issue, though on principle it was re-
commended to the Government that
th eslab systemn should be introduc-
ed from 1992 there has not been 2
unanimous view as to how this slab
system will be introduced—for exam-
ple, how many slabs will be there,
whethre it will be three slabs or four
slabs or five slabs. So, the Unions
themselves have not been able to
come to ‘any conclusion on that. In
fact they wanted more time to dis-
cuss among themselves on how to go
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about the slab system. That is why
the Government has no¢ takrn a final
decision on this because the Trade
Unions themselves wanted to discuss
on this issue. So, that is about the
slab system.

Sir, now coming to the guidelines
of the New Waige Negotiation,  the
hon, Members are aware tha; the
new age hegotiation is due for a long
time, And there was a ban issued by
the Finance Ministry not to  start
the new wage negotiation. And there
was a lot of agitation by the work-
ers there and ultimately the Gov-
ernment has now agreed and the de-
tailed guidelines are being  worked
out for the DPE, and they wil] issue
the guidelines. But the main features
of how it is going to be, perhaps_ I
can just indicate because unless the
detailed guidelines worked out by
the DPE are available with me I
will notr be able to spell out every-
thing. But, generally, the understan-
ding is that the Management should
be free to negotiate a wage struct-
ure keeping in view and consistent
with the generation of resources or
profits by the individual units. That

is more or less, one understanding.
Secondly. ..

SHRI SUKOMAL SEN: Then, why
are these guidelines for the DPE?

SHRI P. A. SANGMA: No_no. It
is not the guidelines that I am say-
ing. The guidelines which are being
warked out will be baged on thess
principles. Tt will be basen on these
principles. That is what I am saying.

SHRI P. A. SANGMA: That is
what I am saying. The guidelines
have been worked out...

SHRI SUKOMAL SEN: you want
to restrict it,

SHRI P. A. SANGMA: No, we are
giving a free hand to the unions,

SHRI SUKOMAL SEN: What are
the guidelines?

(16 MAR. 1993 ]

by Minister 526

SHRI JAGDISH PRASAD MATH-
UR: If you give a free hand (o the

unions, they will themselves work it
out...

SHRIMATI KAMLA SINHA: Inst-

ead of BPE sending these guidelines,
you could do it yourself,

SHRI P. A. SANGMA: I don’t say
it is the guidelines but the point is
that wage negotiation has been all-
owed and we are leavng it to the
management to do it, without impos-
ing ourselves on them to do this or
do that. or to agree to thig or not to
agree. We are not giving these gui-
delines. The thinking is that we wil}
give a free hand to the indivdual
units  to negotiate with the workers.
That itself could be called a guideline.
I do not know whether iy can be

so called. But perhaps you may call
it guideline,

SHRI JAGDISH PRASAD MATH-
UR: Will the management be compel-
led or will it be necessary for them
to make a reference to the Finance
Ministry during negotiations?

SHRI P. A. SANGMA: It is up to
them, I am not able to spell out the
guidelines because these will be for-
warded by the BPE., They must for-
mulate the guidelines and I will
come before you later.

Another point raised was about ttfe
base year. I can tell you that 1960 is
the base year,

Coming to the pension_even the
pension scheme has been formulated
after a very wide consultation, As
the hon. Members are aware, the
provident fund is administered by the
Central Board of Trustees which i9
tripartite in nature. So every decision
is taken by them. So this scheme has
been formulated accepted and deci-
ded by the Central Board of Trustees
unanimously. After they had formul-
ated the scheme unanimously in a
tripartite body, we placed this sche-
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me before different categories of subs-
qibers. For example, I had a delega-
Flon of five unions of the working
Journalists and we placeq this sche-
me before them, In the beginning,
they had reservations but after we
explained to them for about 40 minu-
tes or 45 minutes or an hour or so
we told them that we woulg giv:e
thgm ten days more before they could
give their final views, But the scheme
was so attractive that the representa-
tives of the journalists said: ‘We do
not require ten days, You take it

that we have agreed.’ It was a good
scheme.

On the queslion of employer-emp-
loyee contribution, Sir, we have a
scheme in the providen; fund called
_the Fanuly Pension Scheme. Actually,
we are abolishing this Family Pen-
sion Scheme angd it is being
replaced by the present pension
scheme. In the Family Pension

Scheme, we have accumulated an
amount of Rs. 5,000 crores. They am-
ount is being converted into a corpus
for administering the pension scheme.
Therefore, the workers need not con-
tribuate anything. Employers’ normal
contribution to the provident fund is
33 per cent which will continue to go
'to the new pension scheme fund and
“the workers do not have to contribute
anything, and this will be administer-
ed by the Provident Fund Organisa-
tion and there is no difficulty.

SHRI MENTAY PADMANABH-
AM: There is no budgetary support,

SHRI P, A, SANGMA: Money will
be deposited in the commercial banks,

SHRI MENTAY PADMANABH-
AM: Not in shares?

SHRI P. A. SANGMA: The am-
ount is Rs. 5,000 crores,

" SHRI SUKOMAL SEN: ‘What
abou the contributory provident
fund? Will it continue?

'SHRI P. A, SANGMA: Everything
will continue, It is not a third bene-
fit, as you want to make if. It ig not
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a third benefit.All other benefits
under the employees’ provident fund
scheme will continue to be available
to the workers. They will get the
benefits under all the existing scheme,
excepting the family pension scheme
which is being replaced by the pre-
sent scheme, I tell you, it is a beauti-
ful scheme,

SHRI RAJNI RANJAN SAHU
(Bihar): Very good scheme.

SHRI P. A. SANGMA: It is a very
nice scheme. When you get a copy
of the scheme_  you will also be very
happy. Ll

SHRI MENTAY PADMANABIH-
AM: What about the States?

SHRI P. A. SANGMA: States will
be covered by this, All the workers.
Seventeen million workers all over
the country will be covered. Private
and public, Central and State; every-
body will be covered.

SHRI ASHIS SEN: It is deceptive.

SHRI P, A. SANGMA: Before I
forget, le¢ me say this.

SHRI ASHIS SEN: All right, You
have your say.

SHRI P. A. SANGMA: Now,
Mishraji’s point about two children.
He asked whether it is before the
scheme or after the scheme. I am
reminded of the story of a lady who
had put on so much of weight. I read
it in some magazine. She was 320 kg.
or so. She went ta a hospital, The
doctor advised her that she should
take only one slice of bread. She
went home and immediately rangup
the doctor, She said: Doctor I for
‘ot to ask you. Should I take the
slice of bread before or after food?,
Mishraji’s question is-like that. Well,
the scheme contemplates that only
two children will be entitled to pen-
sion, o :

[N
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SHRI CHATURANAN MISHRA:

How can you discriminate?

SHRI P. A. SANGMA: At 3 time,
only two will be entitled, Children
upto the age of twenty-five are en-
titled. If g couple have three children,

the moment one of them crosses the
age of 25 and becomes 26 he does
not get the pension; the other two

ger the pension. At a time, continu-
ously, two children will get, those
who are 25 and below. This is the
scheme.

SHRI MENTAY PADMANABH-
AM: If there are three children all
helow 257

SHRI P. A. SANGMA: No. only
two, This will be the overall limit.
Whether before or after the scheme,
only two children will get.

Sir, these are some of the
raised by hon. Members. 1
some light has bheen thrown.

pomnis
hope

There was one other point, Tt was
asked whether the scheme  would
cover the coal and steel sectors. This
scheme does not cover the coal and
steel sectors because they have their
separate provident fund organisarions,
The Steel Minister is here. I was
the Coal Minister earlier. I would
like to assure you that we are work-
ing out a scheme—may not be exact-
ly (he same, but a similar scheme—
in respect of the coal and steel sec-
tors. Thanlc your Sir.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Now there is @
statement to be made by the Minister
of Welfare, on socio-economic criteria
for exclusion of ‘creamy layer’ from
‘Other Backward Classes’.

SHRI SUKOMAL SEN: Sir I have
a submission. (Interrupiions) I have
a submission, T would suggest that
the statement may be made by the
Welfare Minister now, bu¢ as it Is
already 7.45 p.m. the clarifieations
should Ye takem up tomorrow. Such
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a importany subject cannot be debat-
od jn this way. It is not fair.

SHRIMAT] KAMLA SINHA. It
snotld be tomorrow,
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THE VICE-CHAIRMAN (SYEB
SIBTEY RAZI): It is up (e the Min-
ister,

SHR] MENTAY PADMANABH-
AM: Sir  this is a very serious mat-
ter. It is a very important matter.
I do not know what importance we
are giving to (his subject by taking
it up at eight in the night. Let him
make the stalement now,K but we
should have the' cladifications . te-
MOITow .

THE VICE-CHAIRMAN (SYRD
SIBTEY RAZI): If the Minister
agrees, he can make the statement

today snd the clarifications ¢an be
postponed to some other day.

SHR1 MENTAY PADAMANA-
BHAM: It should be tomorrow itsedf.

THE VICE-CHAIRMAN  (SYED
SIBTEY RAZI): I¢ is upto the Min-
ister.

SHRI MOHD. KHALLBLUR
RAHMAN (Andhra Pradesh): It
shou!d ba tomorrow itself.

SHRI SITARAM KESRI: 1 agree
to the suggestion made by hon Mem-

bers. .. (ammr) W%ﬁﬁ‘,ﬂﬂ'qgf
ol
sﬁmﬁmm:mq
fr fadraw afafa & o foid & 3
T8 a:g'r%?
st TR FaT  qe AT g
fag s
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THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): It is mentioned in
the statement itself that a copy of the
report has been laig on the Teble
of the House.

SHR] RAM NARESH YADAY:
Where -is that report?

_—



